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OPEN COURT
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD
Al Leghabad this the 14th dayy of July 2000,
CeCoAe NG, 117/1997 in Origin cation No, 519 of 1994,

CORAIN 3=

Hone lTe Justice RtﬂthTﬂUEﬁﬁ., \ice Chairmane
Hon, Mr, 5. Dayal, Menber( A,

Jagendra ~ingh son of Shri Jaleshuar Sing
Y o Barak No, 1426, Indian Institute Calony
Mughalsaral district Varanasi,

Caunsel for the gpplicants

1.

Je

T EEX R RN i&:pucmtj

Shri Ve K-E-‘ Iﬂ.UEEtEUEg

JERSUS

General Manager Eastern Railway Netaji Subhash Road, Cialcut ta,
Mry JeKeKchali, Divisional Rail Maneger, Eastern Railway,
Mughalsaral, district Varanasi,

Mre SeNeSingh, 3 enior Uivisional Engineer, Eastern Railway,
Mughalsarai.

‘iIre Sunil Sharma, 2enior Divisional personnal officer, Eastern

Railway, Mughalsarai,

sessssNEspondents,
Counsel for the respondentssg

Shri 0,C,Saxena.
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(By Hon, Mr, Justice ReReKeTrivedi, Wce Cjaimman.)

Heard, learned caunsel for the parties, It is not disput ed

that order of this court dated 26th Feb, 1997, in 0.A.NO. 119/94 has

been substaintally canplied with. The learned caunsel for the _.
applicant h:nueuer, submit ted about same delay in making paymentsowd Twi-
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|have not been mades In our opinion no useful purpose shall be served

in keepina this cmtu:ﬂt petition pending, as order has been
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substantially conplied e=re The gpplication is accordingly
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/ S rej ected, notice is discharyeds The applicant may approach authorities
1 for remaining greivances which shall be considered expediticusly,
Memb ex( A) \ice Chalrman \
/ Madhy/
*




